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F1NAL OflDiI 

CE UI flAL AC1N1SThAT 1W Th IBUNAL 
tADFAS BE. ?H 

V.edric:dy, thc 3rd day of Dec€mbr 1992 

FRE  SE NT 

The I-Ic n 'b le Shri .F .VENKATESI\', AVIU1STHICt3VE tTWi3E} 

Orioina]. Arp1jction  Nc. 1606 	ci 1992 

B.Manjvannan 	 .. 	Arpl cent 

Vs. 

Thc Di ector 

Sugarcne Brcdina Reserch 
Ititjt 

Ccirrbatore 	 .. 	f€srcndcnt 

M .R€d}akr i sIiflfl .. Adcc't for the applicz.nt 



Ordez pronounbed by the 

Ikn'ble Shri R. VENKATESA1, Afl,1NlS1RATlt wiitr:R \ 
-- . 

The piwyer -  this dpplicatlon 15 to 

diect the respcndent to grant eithr •ver time 

all.wance/.mpensatery leave to the applicant for 

the extra hours of wcrk done by him, that is to say 

8 hcurs per day instead of 6 1/2 hours per day 

during 1k a certain pri.d bctwecn i9f6 and 1990. 

According to the learned counsel for 

thc ap icant, the applicant's case is based 

u:r. a dcisi.n of this lribunaj rendered in 

thc case of anoth'.r empicyce of a sister 1nst1tutjn 

under the Indian Council of Agricultural Research,(ICAF). 

The learned counsel referred to the lettei dt.3.8.1992 

of the Sr.Adrnjnjstratjve Cfficer of the respcndent 

Institute stating that the r ec:U(5t of the applicant 

fci oranting him evex time al1sance/cciiper1sat.ry 

leave had been referred to the ICAR, the parent 

bcdy and as and when reply was received from ther!l, 

the ap icant would be informed of the s ane. i-ic•. vcr, 

tie 	cly has bc-en received 	xtexiR according 

to the Cc.un&él appearing for the applicant. Ve 

find that already four.mohths had .lapsed since 

the interim reply of the respc.rd-  nt 1ititute to -the 

representaticn dt.1C•.€.1992 of the applicant. 

kie consider that the respcndcnt has 

taken a long time in considering the representation of the 
apr licnt 
/for a dccjsin. In the circumstances, we consider 

ti- at the following direction e•ul be prcper and discse 

ci U i ap;licaticn with the follov:ing direction:- 

1 	cndent 	 . 	as(nc d erdc-i 

4 



r -  - 	 - 	- 	 - 	- 
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/ 

Jc 

n the, rePresentati n .f th 	rrljcnt 
dt.10.6.1902 	As the • -rp1i i1 ic1 is bt inq 

disposed of at the stage of admissiOfl, a 

cey of this or iginal apr ioa in shall 

1sc be sent to the respondent 1nstitue. 

The apr!ic in is disros.d of as 
abcve. 

TRUE CODY 

.\( , I- - 
3OINT RF1STAfl 
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S UGA RCAWE 	EA,11 	INSTITUTE 
(1ndiv 	Council of / ILctmltura I 

007 

1415/92-'i3ttt. 	 U:ted: 29..1993 

FORfl 

An per the Counc$.1 	lott.cr N.o.2(4)/93-1 .Ae 
XII datodll•tlxJune, l99it. baB been docided to grant 
CQmensatorr Leave to the Technicians Who have WOrked OZU3 
hours during certain period bt.uiooii 1988 and 1990, The 
exact quantum (i.e. No. of [Jays)  of componea tory leac duo 
to each Technjcjn will be intinitcd sh'rt1y after all 
rolevant details are received from the concerned SoCtionb/ 
Diieion8/Regjona1/Rserch Centres, 

i 
(K.)JoHw NTh/6' 

Director 	.1 To 
All Heade of Divjsjons/$ectjonei With a request to circulate 

the above office order:to 
the Techniciai8 rorking undor 
thorn and expedite thforation 

callod fOr Vide Office circular Oven 
No. dtted 

The Head, SB!, Regional Contre,k'arnal/Scjentjst jn.Charge., 
SBI—Reiearch Centre, Cannnore,Motjpur,Jatizhandj ard }c"vur. 

All &d1hinistintive Sections.' 
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CENTRAL ADMINISTRATIVE TRI8UNL 
aN6ALORE.. BEkCH 

Second Floor, 
Cemmercial Complex, 
Iriiirenagêr, 

aantTee. 
Dated: 

PPLICTION NO(s), 	151 of 1993, 	 1 

E2!E at1 General Secretary, and v/s1 22 .iIDjrector General, 
Others of I.H.R.E.A.2811ore 	 I.C.A.R.,Neu Delhi & OtIra. 
Ti 

I • 	The Indian Institute of Horticultural Research Employees 
Aesociation,G-5,8riqede Links, let Nain Road,Seshadripuram, 
Bangelore-20 represented by its General Secretary,Sri.S.A. 
Sreedhara. 

Sri.S.A.Sreedhare,S/o.Dr.S.N.fnentharemaiah,Technical 0fficer, 
Indian Institute of Horticultural Research,Heasaraghatta, 
Bangalore-560 b89. 

Sri.S.C.Chandrasheker,5/o.S.T.Chennappaiah,T-4,Laboratory 
Technician, Indian Institute of Horticultural Research,Hesseraghatte, 
Bengslore-560 089. 

4, 	Sri.D.Leelakrishnan,Rdvocete,No.289Raje Snow Buildings,Seshedri- 
puram,Bangalore-20. 

The Director Gneral,Indien Council of £ 0ricultural Reserach, 
Krishi Bhauan, ew Delhi-I.. 

The Director, Indian Institute of Horticultural Research, 
No.255,Upper Palace Orchards,Bengelore-560080. 

7,Sri.S.V.Shastri,dvocete,II Floor,Sri Iineyake Uuilding, 
Near Sampige Theatre,First Cross, Sempige Road,Mallesuaram, 
Bangalore-3. 

SUBJECT:- 

Please find enclosed herewith 8 copy' of the ORDER/ 
STAY/INTERIM ORDER.assed:by.thjsTrjbunal in the above said 
applicati.n(s) on ------ ----------- 

(1 • 	 • EPUTY REGISTRAR 
JUDICIAL BRANCHES, 

grn* 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH * BANGALORE 

DATED THIS THE 28TH DAY OF 3ULY 9  1993 

Present $ Hon'bl. Mr. 3uetice u.K. Shyameunder ... Vice—Chairman 

Mssr (A) Hon'ble Mr. V. Ramakriehnen 

RPPLICAT1ON NO, 1.51/1993 

BETWEEN: 

I • The Indian Institute of Horticultural 
Research Employees Association, 
6-59  Brigade Links, 1st Main Road, 
Seshadripuram, Rangalore-560 020, 
represented by its General Secretary 
Sri S.A. Sreedhara. 

Sri S.A. Sr.edhara, 
S/a or. S.N. Anantharamaiah, 
Aged about 37 years, 
Technical Officer, 
Indian Institute of Horticultural 
In Reserch, Hessaraghataa, 
Bangalore-560 089. 

Sri S.C. Chandrashekar, 
S/o late S,T, Chennappaiah, 
T.-4, Laboratory Technician, 
Indian Institute of Horticultural 
Research, Hessaraghata, 
Bangalore-568 089. ..• Applicants 

(Shri D. Leelakrishnan ,.. Advocate) 

V. 

I • Indian Council of Agricultural 
Research by its Director General, 
Krishi Shaven, 
New Delhi—liD 001. 

2. The Director General, 
Indian Council of Agricultural 
Research, Krishi Bhavan, 
New Delhi—liD 001. 

The Director, 

NO.
Indian Institute of Horticultural 
Research, 
No.255, Upper Palace Orchards, 

angalore560 080. 
Ar 

)- /a 	(Shri S.V. Shastri ... Advocate) 
j 

. .c,. 
1 

... Respondents 
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This application having come up for admission before this 
	40 

Tribunal today, Hon'ble Vice-Chairman, made the !ollowing: 

ORDER 

We had heard this matter on earlier occasions and directed 

the Ackninietration represented by Shri S.V. Sheetri, learned 

couijsel, to consider whether the relief of compensatory payment 

for overtime or compensatory holiday could be granted to the 

members of the applicant Association following the grant of similar 

relief in another case. Shri Shastri who took time to consult 

his client now tells us that if the individuel employees were 

to make a representation the administration will consider the 

same and relief sought for in this application would possibly 

be granted. He says the granting of relief at the behest of the 

applicant Union is not found feasible because the Union is said 

to be not recognised. 

V 

Be that as it may it as matters very little whether relief 

sought by the owrkmen or employees is qrantedon the motion of the 

Union or the workmen or employees themselves. If the department 

thinks it is necessary that the workmen or the employees should 

directly represent to the administration for relief, we direct 

such of employees to make an appropriate representation to the 

administration and direct the administration in turn to consider 

the same and see what best could be done to these people in 

accordance with the judgment of the Tribunal in the earlier case. It 

is open to the administration either to give the employees 

compensatory holiday or payment of wages for overtime. They 

can choose between the two and appropriate relief be granted. 



All the interested employees will make individually appropriate 

representations within three months from the date of this order 

and upon such a representation being made the eniniatration will 

-. 	consider the same and pass appropriate orders thereon within 

I 	 nthe thereafter. 

tf )In 

PE$ER (A vIcE_ciiThMAN 

11 •' 

I 
SECTlO!OFflcER 	 7,'b' • 

14L AOMflSTMTjyE TIiØ$AL 
AtUHTIÔL Bthcj{ 



CENTRAL ADMINISTRATiVE TRIBUNAL 
BANGAI.ORE BENCH. BANGALORE 

V 	 CONTEMPT PETITION NO.59/1995 

FRiDAY THIS THE SEVENTH DAY OF APRIL., 1995 

MR. JUSTICE PK 	SHYAMSUNDAR VICE CHAIRMAN 
MR. T.V. RAMANAN MEMBER(A) 

'I 

1. The Indian Institute of Horticulture 
Research Employees Association, 
G-5, Brigade Links, 1st Main Road, 
Seshadripuram, 
Bangalore-20 

represented by its General Secretary 
Shri S.C. Chandrasekhar 

2 	S..A.. Sreedhara, 
Technical Officer, 
Indian Institute of Horticultural Research, 
Hessarghatta, 
Bangalore-560089 

3.. S.C. Chandrasekhar, 
T-4, Laboratory Technician, 
Indian Institute of Horticultural Research, 
-Hessarghatta, 
Bangalore-560089 

(By Advocate Shri D. Leelakrishnan ) 	- 

V.. 

1. Dr..R..S.. Paroda, - 
Director General, 
Indian Council of Agricultural Research, 
Krishi Bhavan, 
New Deihi7110001 

2..,- 	-,.L.-S. Yadav, 
TJYI-rector, 

hdian Institute of Horticultural Research.. 
Hessarghatta, 
angalore-560OS9 

- 	T..ROER 

?IRJUSTICE PK 	SHYAM3UNE)AR, VICE CHAIRMAN 

Applicants 

4 

Respondents 

Hear.. This is not a proper m&t;ter for taking 

roceeding; under the contempt 5çrisdi cti on. The grievance 

ontd - - 
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of the applicant should be ventilated in a separate original 

application. in that view of the rnatter, we dismiss this 

appqlication. But if the applicant feels like joining issue 

with the Administratiofl he is at liberty to do so by filing 

a separate original application. No costs. 


